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"l1. Vide order dated 30.05.2023 this Tribunal directed filling of
response regarding the aspect involved as to whether mining lease deed
can be executed by the District Magistrate on behalf of the State beyond
the validity period of EC granted by SEIAA. No response has been filed
by the District Magistrate, Ghaziabad."
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lorit Uttar Pradesh
Directorate of F.uvxron.m*em, UP
; Vineet Khand. 1. Gomii Nagar. Lacknow - 126 010
i To. “"‘“ 91-322-2300 541, Fax ;91-522-2300 $¢3
| Shel Mumta) All, mﬁ'"ﬁ docophiobrabac.cory
Mohammadabad, Post- Bijaure, € W ISP L
Jyotiba Phule Nagar- 2“235
Red. mgﬁ.?t_nm/sucimmu Date: |0 September, 2020

Sub:  Transter of Environmental Clearance for River Bed Sand Mining Project from Yamuna River of M/s
Gurbaj Singh focated at Gata(s) No.- 8 Mi, 9 Mi, 10 Mi, 11 MI, 12 Mi, 13 Mi, 17 M, 18, 19, 20 Mi, 21 Mi, 22
M, 25 M5, 26 M, 27 Mi, 30 Mi, 37 Mi, 38 Mi, 39 M, 40 M, 41 Mi, 53 MI, Mi, 54 Mi, 55 Mi, S6 Mi, 57 Mi, 137
Mi, 238 Mi, 239 Mi, 240 M, From Village- Panchayara Khand-1, Tehsil- Lonl, Distt.- Ghazlabad, U.P., (Area
16.183 hac.)

Dear Sar,

Please refer 1o your application/letter dated 06-07-2020 addressed to the SEAC, Director &
Secretary, Directorate of Environment, U.P., Lucknow on the subject as above. The case was considered in
SEIAA meeting held on 14-08-2020.

STIAA gone through the letter of Shri Mumtaj Ak, lyotibaphule Nagar, dated 06.07.2020 regarding
transfer of Envitonmental Clearance to the above project issued vide letter no. 91/Parya/SEAC/3886/2017
date 12.01.2018. SEIAA gone through the file and documents and found that the above Ermironmental
Clearance was tssued to Shri Gurbaj Singh, S/o Shri Major Singh R/0 - House no. B-6/1379, Modern Cotony,
fagadhati, Haryana. SELAA noted that the previous lease issued 10 Shri Gurbaj Singh, was cancelled vioe oM,
Ghaziabad order dated 29.09 2018 and another 1Ot was issued 10 Skr Mumtaj Ah, Mohammdabad, Post-
Bijora. jyoubaphule Nagar vide lettef no. 990/Xhanan/E-nrda Seh E-nilanmi/2020 dated 23/06/2020 ‘Hernce
SEIAA apined to transfec Environmenta! Clearance iswued vide letter no. 91/Parya/SEAC/IBB6/2017 dated
12.01.2018 Irom Shey Gurbaj Singh, S/0 Shei Major Singh R/o - House no. B-6/1379 Modern Colony Jagadhari,
Haryana to Shn Mumtaj Al Mohammdabad, Post- Bijora, Jyotibaphule Nagar. Rest 2 -she content of
Environmental Clearance letter no 91/Parya/SEAC/3886/2017 date 12.01.2018 shall remam the same.

Copy for information and neczssary action to:

-
Mamber Sekretary; SEIAA
" "), The Principai Seccetary, Environment, U.P. Govt, Lucknow.

2. Advisos, 1A Divistan, Ministry of Envirooment, Forests & Climate Change, Govt, of india, indird
Paryavaran Bhawan, lor Bagh Road, Aliganj, New Dethi.

3. Addiional Director, Regional Office, Ministry of Environment & Forests, (Central Regwon),
) Kendriya Bhawan, Sth Floor, Sector-H, Aligan), Lucknow.

A, The Member Secretary, U.P. PoMlution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gonti Nagar, Lucknow,
District Magistrate, Ghaziabad, U.P.
Disestor, Department of Ceology & Mining, U.P, Lucknow.
Copy Tor Web Mastet/Guasd file, ‘

Reh. NG s PATYR/SEAC/3886/2018  Dated: As abowe

~ e

{Ashish Thwari)
Membrer Secretary, SEIAA
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- State Level Environment Impact Assessment Authority, Uttar Pradesh -

o Directorate of Environment, U.P.
» N Vineet Khand-1, Gomti Nagar, Lacknow - 226 010
Uploaded on Phone :91-522-2300 541, Fax :91-522-2300 543
WUAY.SEIAaUP.IN| el
To, -
Shri Gurbaj Singh,
s/o Shri Major Singh,
Owner
R/o House no- B-6/1379,
Modern Colony, Jagadhari,
District- Haryana. )
Ref.No. (] | /Parya/SEAC/3886/2017 Date | 2_lanuary, 2018

Sub: Environmental Clearance for River Bed Sand Mining Project from Yamuna River of M/s
Gurba] Singh located at Gatals) No.- 8 M|, 9 M|, 10 M, 11 Mi, 12 M, 13 Mi, 17 M1, 18, 19,
20 MI, 21 M, 22 M, 25 Mi, 26 Mi, 27 M, 30 Mi, 37 Mi, 38 M, 39 M, 40 M, 41 Vi, 53 Mi,
54 M, 55 Mi, 56 Mi, 57 Mi, 237 Mi, 238 Mi, 239 Mi, 240 M|, From Village- Panchayara
Khand-1, Tehsil- Lonl, Distt.- Ghazizbad, U.P. (Area 16.183 ha).

Dear Sir,

Please refer to your application/letter dated 12-12-2017 addressed to the Secretary,
SEAC/Director, Directorate of Environment, U.P. The State Level Expert Appraisal Committee
considered the matter in its meetings held on dated 03-01-2018.

A presentation was made by the representative of the project proponent along with
their consultant M/s ENV DAS (1) Pvt. Ltd .The propanent, through the documents submitted and
the presentation made, informed the committee that:

1. The environmental clearance is sought for River Bed Sand Mining Project from Yamuna

River of M/s Gurbaj Singh located at Gata(s) No.- 8 Mi, 9 Mi, 10 Mi, 11 Mi, 12 Mi, 13 M;,

17 Mi, 18, 19, 20 Mi, 21 Mi, 22 Mi, 25 Mi, 26 i, 27 Mi, 30 Mi, 37 Mi, 38 Mi, 39 Mi, 40

Mi, 41 Mi, 53 M4, 54 Mi, 55 Mi, 56 Mi, 57 Mi, 237 Mi, 238 Mi, 239 Mi, 240 Mi, From

Village- Panchayara Khand-1, Tehsil- Loni, Distt.- Ghazizbad, U.P. (Area 16.133 ha).

2. Production of 3,23,600 m*/annum sand mining is proposed. .
3. Project details:
sL | Item | Details

Project River Bed Sand Mining Project from Yamuna River of
1 M/s Gurba] Singh located at Gata(s) No.- 8 Mi, 9 Mi, 10
Mi, 11 Mi, 12 Mi, 13 M, 17 Mi, 18, 19, 20 Mi, 21 Mi, 22
Mi, 25 Mi, 26 Mi, 27 Mi, 30 M, 37 Mi, 38 Mi, 39 M, 40
Mi, 41 Mi, 53 Mi, Mi, 5¢ Mi, 55 M, 56 M, 57 Mi, 237
Mi, 238 M, 239 M, 240 M, From Village- Panchayara
Khand-1, Tehsil- Loni, Distt- Ghazizbad, U.P. (Area
16.183 ha). ]
2 Site Co-ordinates of the | Pillar Latitude (N) | Longitude (E)
project site A 28°48'25.21°N | 77°12'23.4T°E

8 —— 28°48'15.23"N | 77°12'23.47"E

- 28°48'7.40°N 77°12'20.92"E
28°47'57.36"N | 77°12'19.33"¢
28°47'57.79°N | 77°12'13.37°E
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F [ 28°4826.80"N | 77°12'19.77°E
3. Proposed number of | Unskillled Labours : 20
workers Semi-skilled Labours : 04
Site Supervisors .03
Total : 27
4. Total project cost Approx. 1 cro;gcloucs(excludi_nuoyalty)
5. Connectivity of project site NH-1 (Delhi to Atari)- 6.50 km*® East
SH 57 (Delhi to Yamunotri)- 1.50 km*® (NW)
MDR (Nathupur road)- 2.50 km* West
Chak Road-0.25 km* (East)
Haulage Route-0.80 km*®
6. Nearest village _Panchayara-0.75 km*® (SW)
Nearest City Delhi-8.0 km® (SW)

4. Water requirement details:

» Fresh water for drinking purpose: Approx. 27 site workers @10 LPCD; Fresh water
requirement would be 0.27 KLD

« For sprinkling on haulage road: Approx. 6.4 KLD for dust suppression

« For plantation : Approximately 0.4 KLD.

e Total water requirement would be around 2.07 KLD which will be supplied to the site
through private water tankers from existing vendors from nearby settiements.

5. 275 days are proposed for mining activities.

6. 125 nos. of trees to be planted regarding the project. _

7. This project does not attract any of the general conditions applicable on mining projects
specified in EIA Notification 14/09/2006.

8. The ultimate depth of mining will be restricted to 03 m/water table, whichever is less.
The mining would be restricted to unsaturated zone only above the phreatic water table
and will not intersect the ground water table at any poimt of time.

9. The mining operation will not be carried out in safety zone of any bridge or embankment
or In eco-fragile zone such as habitat of any wild fauna.

10. The project proposal fall under category — 1(3a) of EIA Notification, 2006 (as amended]).

11. There is no litigation pending in any court regarding the project

Based on the recommendations of the State Level Expent Appraisal Committee (meeting
held on 03/01/2018) on the above said project, the State tevel Environment Impact Assessment
Authority (meetings held on dated 05/01/2018) has decided to grant the Environmental
Clearance to the title project for collection of 3,23,600 m?*/annum is proposed from mining lease
area 16.183 Ha subject to effective implementation of the following General Conditions and
specific conditions:

General Conditions:

S S ———

1.  This environmental clearance is subject to aliotment of mining lease in favour of project
proponent by District Administration/Mining Department.

2.  Forest clearance shall be taken by the proponent as necessary under law.

3. Any change in mining area, khasra numbers, entailing copacity addition with change In
process and or mining technalogy, modernization and scope of working shall again require
prior gnvironmental Clearance as per the provisions of EIA Notification, 2006 (as
amended).

4, Precise mining area will be jointly demarcated at site by project proponent and officlals of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly
verified by competent authority along-with copy of the Environmental Clearance letter will
be displayed on 3 hoarding/board at the site. A copy of site plan will also be submitted to

SEIAA within a period of 02 months,
page20f8



5.  Miningand loading shall be done only within day hours time.

6. Nomining shall be carried out inthe safety zone of any bridge and/or embankment.

7. it shall be ensured that standards related to ambient air quality/effluent rescribed
the Ministry of Environment & F ictly complied with, Water sprinki :

DN Ou i\ i [D S f
’ AN

Parking of vehicles should not be made on public places.

10. No tree-felling will be done in the leased area, except only with the permission of Forest
Department.

11. No wildlife habitat will be infringed.

12. It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

13. It shall be ensured that mining operation of sand/Moram will not in any way disturb the,
velodity and flow pattern of the river watef significantly.

eaq Tkt §

eed-based assessment fo ges shall be conducted to study economic
measures which can help in improving the 4 ity of life of economically weaker section
ne r0jec s such as deveic 9 4de it

3 i L ek B gl

20. Separate stock piles shall be maintained for excav
should be utilized for green cover/tree plantation.

Dispensary facilities for first id shall be provided at site
An ntal Auc

23. a District Mining Officer should quarterly monitor compliance of the stipulated
conditions. The project proponent will extend full cooperation 10 the District Mining
Officer by furnishing the requisite dathlinfomatlonlmon\toring reports. In case of any
violations of stipulated conditions the District Mining Officer v/l ort to SEAA.

The project proponent shall submi o reR ~




25.

26.

27.

28.
29.

30.

32 Under c

36.

37.

39.

parisad/ Municipal Corporation and Urban Local Body.
Transportation of materials shall be done by covering the trucks / tractors with tarpaulin
or other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.
Waste water, from lemporary habitation campus be properly collécted & treated before
discharging Into water bodies the treated effluent should conform to the standards
prescribed by MoEF/CPCB.

Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.
Special Measures shall be adopled to protect the nearby settlements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minofr
minerals is to be undertaken, shall be carried-out by the project proponent regularly at his
OwWn expenses. -

Measure for prevention & control of soil erosion and management of siit shall be
undertaken. Protection of dumps agalnst erosion, if any, shall be carried-out with geo
textile matting or other suitable material.

Project Propone the possibility of using

generating measures W
with the traditional.ski

iy P

d SEIAA WIThIN ths. B N e
ubject to obtaining clearance under the wildlife (Protection)
Act, 1972 from the competent authority, If applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on
the observations so made, if turtle nesting is observed, necessary safeguard measures shall
be taken In consultation with the State Wildlife Department. For the purpose, awareness
shall be created amongst the workers about the nesting sites so that such sites, if any, are
{dentified by the workers during operations of the mine for taking required safeguard
measures. In this regards the safety notified zone should be left so that the habitat/nesting
area is undisturbed.

The project proponent shall undertake adequate safeguard measures during extraction of
river bed material and ensure (hat due 1o this activity the hydro geotogical regime of the
surrounding area shall not be atfected.

The project proponent shall obtain necessary prior permission of the competent
Authorities for withdrawal of requisite quantity of wates (surface water and groundwater),
required for the project.

Pagedof 8
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40. Appropriate mitigative measures shall be taken to prevent pollution of the river In
consultation with the State Pollution Control Board. It shall be ensured that there Is no
leakage of oil and grease in the river from the vehicles used for transportation.

41. Vehlcujar emissions shall be kept under control and regularly monitored. The vehides

ng the mineral shall not be overloaded.

a3. Personnel working in dusty areas should wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure t0 dust and take corrective
measures, If needed.

a4. A copy of the dearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/ Munidipal Corporation, Urban Local Body and the Local NGO, if any, from whom

suggestions/ representations, if any, were received while processing the proposal. The -
E D ¢ R Pro ‘o pnen .

0 Deé D on th

as prescribed under the Environment {Protection) Rules, 19
* subsequentty, shall also be put on the website of the company along wit
compliance of environmental clearance conditions and shall also be sent to the Regional

» of the Ministry of Environment and Forests, Lucknow by e

).

may be utilized

bed will be collected and stored at secured place and

for strengthen the embankment.

48. Safety measures to be taken for the safety of the people working at the mine lease area

should be given, which would also include measure for treatment of bite of poisonous
reptilefinsect like snake.

49. Periodical and Annual medical checkup of workers as per Mines Act and they should be

covered under ESI as per rule.
ns .

Project proponent should insure all sampling should survive any mortality will be replaced.

site photographs should be submitted with date and time.

Provision for small cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per PWD and

Transport Department applicable norms and standard fixed by the Government.

Provide suitable mask to the worker.

6. Approach road kaccha is to be made motarable and planted the tree in both side of the
road.

7. The project proponent shall in 2 years conduct detailed replenishment study duly
authenticated by 3 QCI-NABET accredited consultant, and the District Mines Officer which
shall form the basis for midterm review of conditions of Environmental Clearance.

8. Provision for two toilets and handpump should be made at mining site.

9. Drinking water for workers would be provided-by-1g nkers.

10. Mining will be carried only according tg m Rining plan.

11. A buffer/safe zone <hall be maintainefdiy h x \n as per mining guidelines.

47.

swn P

L
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13. Detail of works under CSR which has to be executed as above is to be submitted with an
affidavit to Directorate as well 35 (o the District magistrate / Chief Development officers,
Ghaziabad, U.P.

"':*? i iy AT

inlsh

4 14. Health/Insurance card, Medical claim, regular health check-up camps, facllities shall be

provided to the regular/temporawlComrnctunl or any base workers. Copy of Receipt shall
_El_\;&gtodu_c_sd‘ ;o ghe%:gclga}e of E p\gyoggngn( along with me ‘9"‘3‘?“[‘,@ report.

ey

e (Tt W T WL e A e e 32 wu-:“
16. Project falling with in 10 KM area of Wild Life Sanctuary Is to obtain a clearance from
National Board Wild Ufe (NBWL) even if 0-5¢ DS

N .

W P S
" P

R R S o m i gt MIGGIS J ey

 Offiter/NHAY 2 Should be submitted S SEIANISERC, Secretaral s ST

18. In case it has been found that the EC. obtained by providing incorrect information,
submitting that the distance between the two adjoining mines is greater than 500mt. and
area Is less than 25ha, but factually the distance is less than 500 mt and the mine is located

more than 25 od will stand revoked.
; araned  renlanis BT

e T SR
:A_‘ -.. "L ‘ i v n 3 3 - '
all form the basis for midterm review of conditians @ o

20. F‘Eﬂ"riii‘inln work will be gpeu:ci\st and éxc"lsivejfy‘ aual. No mechanical work or
drilling/blasting should be invelved at any stage.

21. It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-ever Is less, shall be left on both the banks of precise area to control and avoid
erosion of river bank. The mining is confined o extraction of sand/moram from the river
bank only.

22. The project proponent <hall undertake adequate safeguard measures during extraction of
river bank material and ensure that due to this activity the hvdro—geologial regime of the
surrounding area shall not be affected.

23. The project proponent shall adhere to mining in conformity to plan submitted for the mine
lease conditions and the Rules prescribed in this regard clearly showing the no work zone In
the mine lease l.e. the distance from the bank of river to be left un-worked (Non mining
area), distance from the bridges etc. It shall be ensured that no mining shall be carried out
during the monsoon season.

24. The project proponent shall ensure that whercver deployment of labour attracts the Mines
Act, the provision thereof shall be strictly followed.

25. The project proponent will provide personal protective equipment (PPE) as required, also
provid adequate training and information on safety and health aspects. pPeriodical medical
examination of the workers engaged in the project shall be carried out and records
maintained. For the purpose, schedute of health examination of the workers should be
drawn and followed accordingly.

26. The critical parameters such as PM10, PM2.5, 502 and NOx in the. ambient air within the
impact zone shall be monitcred periodically. Further, quality of discharged water if any shall
also be monitored ((TDS, DO, pH, ¢ecal Coliform and Total Suspended Solids (TSsH-

27. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and

page6of8
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unloading point and all transfer points. Extensive water spﬂnkllng'shall be carried out N

haul roads.

28. It should be ensured that the Ambient Alr Quality parameters conform to the norms

by the Central Pollution Control Board in this regard.

29. The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.

30. Four amblent alr quaﬂw-nwnitor‘mg stations should be established In the coré zone as well
as In the buffer zone for monitofing PM10, PM2.5, 02 and NOX. of the stations
should be decided based on the meteorological data, wpoywhial features and
environmentally and ecologically sensitive targets and frequency of monitoring $
undertaken in consultation vitlh the State poflution Control goard.

31. Common road for transportation of mineral is to be maintained collectively. Total cost will
be shared/worked out on the basis of lease are2 among users. ,

32. Proponent will provide adequate sanitary facility in the form of moblle tollets to
engaged for the project work.

33, Solid waste material viz., gutkha pouchs, plastic bags, glasses
project activity will be separately storage in bins and managed 25 per

Management rules.
34, Green area/belt to be developed 3long haulage road in consultation of Gram

sabha/Panchyat.
35. ghtunllcustomaw paths used by villagers should not be obstructed at any time by the

activities proposed under the project.
36. Digita! processing of the entire 1e3ase area In the district using remote
should be done regularly once in three years for monitoring the change of river course by

pirectorate of Geology and Mining, Govt. of utar pradesh. The record of such study to be

maintained and report be submitted to Regional office of MOEF, SEIAA, U.P-
37. A copy of cdearance letter will be marked to concerned panchayat / local NGO, if any, from
whom suggestion / representation has been received while processing the pr

clearance letter shall also be put on the website of the company-
38. State Pollution Control Board shall display 3 copyY of the dearance jetter at the Regional

the labours

etc. to be gcnemed during
Solid Waste

jssue of the clearance etter informing that the project has been accorded envir

dearance and a copy of the clearance letter is available with the State pollution Control
goard and also at web site of the SEIAA 3t hup://www.selaaup.wm and a copy of the same
shall be forwarded to the Regiona! Office of the Ministry jocated in Lucknow, CPCB, State

pCB.

40. The MOoEF/SEIAA or any other competent authority may alter/modify the above conditions

or stipulate any further condition in the interest of environment protection.

41. Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may tesult in withdrawal of this dearance and attract
action under the provisions of Environment (Protection) Act, 1986.

42. Any appeal against this environmental clearance shall lie with the National Green Tribuna, if
preferred, within a period of 30 days as prescribed under Section 11 of the National
Environment Appellate Authority Act, 1997.

43, Waste water from potable use be collected and reused for sprinkiing.

, ing ti hicls movement will be restricted.
You shall also ensure that the propos development zone 35
requlredlptescﬂbedrndenuﬁed under law. N & ¢ : his permission shall automatically




deem to be cancelled. Also, in the event of any dispute on ownership of land use of the
proposed site, this clearance shall automatically deem to be cancelled.

The above stipulated conditions will be enforced inter-alla, under the provisions of the
Water (Prevention & Control of pollution) Act, 1974, the Alr (Prevention & Control of Polldtlon)
Act, 1981, the Environment (Proteclion) Act, 1986 and the Public Liability Insurance Act, 1991
along-with thelr amendments and rules made there under and also any other orders passed by
the Hon'ble Courts of Law relating t0 the subject matter. 2

The project proponent will have to submlt’apptoved plans and proposats incorporating
the conditions specified In the Envlronmental Clearance within 03 months of issuance of this

dearance. The SEIAA/MOEF reserves the right to revoke the envimnmenul dearance, if
i f SEIAA/ MoEF. SEIAA may impose

Garzette Notification No. S.0. 1533(€) dated 14/09/2006, 35 amende
compliance reports to the authority as prescribed jn the af |

Co for Inform

1. The principal Secretary, U.P. Govt., Lucknow.

2. Advisor, 1A Division, Ministry of Eavironment, Forests
india, Indira Paryavaran ghawan, Jor Bagh Road, Aliganj, New Delhi.

3. Additional Director. Regional Office, MInistry of Environment & Forests, (Central Region),
Kendriya Bhawan, sth Floar, sector-H, Aligani. Lucknow.

4. The Member secrelary, u.p. pollution Control Board,
vibhuti Khand, Gomti Nagar, Lucknow.

S. pistrict Magistrate, Ghaziabad. u.p.

6. Directof, pepartment of Geology & Mining, U

7. Copy for Web Master/Guard file.

1C-12V, Paryava ran Bhawan,

p. Lucknow.

(Ashish Tiwa rl)
Member Secretary, SEIAA
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